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Papers laid

(4) a copy cach of the follow-
ing Notifications under sub-
section (2) of section 9 of
the Kerala Stamp Act,
1059, read with clause (c)
(iv) of the Proclamation
dated the 24th March, 1965,
issued by the Vice-President
discharging the functions of
the President, in relation to
the State of Kerala:—

(i) S.R.0. 111/64 published in
Keruala Gazette dated the
28th April, 1964,

(ii) 8. R.O, 135/64 published in
Kerala Gazette dated the
5th May, 1964.

(iii) S.R.O. 145/64 published in
Kerala Gazetle dated the
12th May, 1964,

(iv) S.R.O. 257/64 published in
Kerala Guazette dated the
1st September, 1964

{v) S5.R.0. 302/64 published in
Kerala Gazette dated the
20th September, 1064,

(vi) SRO. 309/f4 published in
Kerala Gazette dated the
2Mh September, 1064,

(vii) S.R.O. 313/64 published In
Kerala Gazette dated the
8th October, 1964,

(viii) S.R.0. 330/64 published In
Kerala Gazette dated the
2Tth October, 1064,

(ix) Notification No. GO. Rt
1891 /64/Rew. dated  the
30th October, 1964

(x) SRO. 28/65 published in
Kerala Gazette dated the
26th January, 1965,

(xi) Notification No. G.0. Rt
101/65/Rev. published in
Kerala Gazette dated the

2nd February, 1865

(xii) SNO. 76/65 published in
Kerala Gazette dated the
2nd March, 1965,

(xiii) S.R.O. 129/65 published in
Kerala Gazette dated the

BHADRA 11, 1887 (SAKA)

Situation in
Kashmir (Stt.)
30th March, 1865.
|Placed in Library. See
No. LT-4720/63].
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12.02 hrs,
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report
the foliowing message received from
the Secrctary of Rajya Sabha:—

“In wmccordance with the pro-
visions of rule 111 of the Rules
of Procedure and Conduct of
Businesy in the Rajya Sabha, 1
am directed to enclose a copy
of the Press Counsil Bill, 1085,
which hag been passed by the
Rajya Sabha ot its sitting held
on the 26th August, 1965™

Sir, I lay on the Table of
House the Press Council Bill,
as passed by Rajya Sabha.

the
1965,

1202 hrs.

STATEMENT RE. S!ITUATION IN
KASHMIR

Mr, Speaker: The hon.  Defence
Minister has come. 1 have received
several ca'ling  attention notices.
There was one adjournment motion
also, but I disallowed it. There s
no question of any adjournment mo-
tion. I might make a request  to
hon. membaors Al 1this moment,
when actually war is going on bet-
ween us and Pakistan at  several
places, sometimes they would make
an attack and sometimes we would
go there. There is no question of
any adjournment motion on  such
matters,

Shri Surendranath Dwivedy
(Kendrapaurn): The  minister  may
make 5 statement, but it could be
better if no questions gre put to him,
because of the present situation.

Mr. Speaker: That 1 suggested the
other day. We should be very care-
ful now. This is a continuing affair.
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The Minister of Defence (Shrl
¥. B, Chavan): Hon. members must
have by now hcard of the large-

scale armed attark made by regular
Pakistan forces in the Chaamb sec-
tor. The attack which brgan yester-
day morning by a brigade of infantry
and T0 tanks was preceded by heavy
shelling of our positions by the Pakis-
tani artillery. The Pakistanis cros-
sed the International Frontier close
to the junction of the cease-fire line
with the International Fronticr. Be-
<ause of the massive attack, Pakis-
tanis have been able to make a
salient of about five miles deep.

Yesterdny evening our Air Force
made a strike and in the combined
resistance by our ground troops as
well as the air strike, 13 Pakistani
tanks were destroyed. Many enemy
vehicles and guns were also hit. Two
of our aircraft are missing and two
have been damaged. Other casual-
ties of the battle are not yet known.

The situation is under control; and
necessary  counter-measures  have
been initiated. Militarily it is a
developing situation. The  massive
intervention of armour by Pakistan
has escalated the confliet rapidly.
We have to take an overall view of
defence. Our troops are fighting
bravely and confidently and 1  am
certain that our forces are compe-
tent to meet any situation.

Shrl S. M.  Banerjee
rose—

{Kanpur)

Mr. Speaker: The desire is no
questions might be put.

ft fewr wAmw (FrEegT) -
weTy wrrw, & 0% g SAr
Bl

TN WEY : TIATIT §TER, €
WY WETET TH AT F1A T aTAT R |
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STATUTORY RESOLUTION RE.
ALIGARH MUSLIM UNIVERSITY
({AMENDMENT) ORDINANCE AND
ALIGARH MUSLIM UNIVER-
SITY (AMENDMENT) BILL—contd.

Mr. Speaker: Lcl us now proceed
with further discussion of the Statu-
tory Resolution moved by Shri Yash-
pal Singh and the motion moved by
Shri M. C. Chagla “That the Bill
further to amend the Aligarh Mus-
lim University Act, 1920, be taken
into consideration"”.

Before we prorecd with  that, 1
have to make an announcement. The
Minister wil] make a statement about
Caravelle planes at 5.00 P.M. today.

Now, Shri Prakash Vir Shastri
may continue his speech,

Shri Bade (Khargone): Sir, may
I, in the beginning itself, request

you to extend the time by one hour
because yesterday even some of the
leaders of the parties could not

speak?
Mr. Speaker: All right, T  will
extend it by another hour. But now

that should be the end.

oft wermdre st (Frote)
weas wged, 79 garg ferw favw
frarrs & Fva=0 § w1 frdgs formr
gAY T AT AT TAE AREA
T 3T WY F; g e & A e
sifeqa feor wwor faim w0 3T
& az w7 =1 ar f& wag gl
faralramg m% e favafaarm &
form AHTT WA F 91 g e fae-
fagery # 1 g fovrfrare & gfes
TET 1 TATT AT § 7f7 Ao w1
w7 ufwars @ fr aform g 31 9T
amr mewgia faowq Af7 & amg &%
®WgEAg &1 WTAT § TH 4T WD AT
a7 7 2zt 97 ¥l a1 A



